
(Supplementary)
MATTER FOR 09.12.2016     COURT NO.        ITEM NO.        SEC-X

   IN THE SUPREME COURT OF INDIA
    CIVIL ORIGINAL JURISDICTION 

                         
         WRIT PETITION (CIVIL) NO. 294 OF 2015

            (UNDER ARTICLE  32 OF THE CONSTITUTION OF INDIA)
WITH

   INTERLOCUTORY APPLICATION NO. 1
        (APPLICATION FOR PERMISSION TO FILE ADDITIONAL DOCUMENTS)

AND
   INTERLOCUTORY APPLICATION NO. 3

                      (APPLICATION FOR DIRECTIONS)

SALAM SAMARJEET SINGH          ...PETITIONER
    -VERSUS-

HIGH COURT OF MANIPUR
AT IMPHAL & ANR.                     ...RESPONDENTS

        OFFICE – REPORT

The Writ Petition above-mentioned was listed before the

Hon'ble Court on 02.07.2015, when the Court was pleased to pass

the following order:

“Issue notice returnable in four weeks.”

It is submitted that pursuant to the afore-said order,

notice  was  issued  to  both  the  respondents.  Ms.  Sneha  Kalita,

Advocate has filed vakalatnama and counter affidavit on behalf of

both  the  respondents.  Counsel  for  the  petitioner  has  filed

rejoinder  affidavit.  (Copy  of  counter  affidavit  and  rejoinder

affidavit included in the paper books).

It is further submitted that matter was listed before the

Court of Registar regarding completion of service on 13.10.2015,

when the Court was pleased to pass the following Order:

“The office report indicates that the Ld. Counsel
for the respondents has already filed the counter
affidavit. 
Viewed  thus,  the  matter  shall  be  processed  for
listing before the Hon'ble Court under the rules.”

It is further submitted that Mr. Rajiv Mehta, Advocate has

on 22.04.2016 filed an application for directions and the same has

been registered as I.A. No. 3. (copy of the same included in the

paper books).
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It is further submitted that the matter above-mentioned

was  listed  before  the  Hon'ble  Court  on  07.10.2016  for

pronouncement of judgment, when the Court was pleased to pass the

following Order:

“Hon'ble Mr. Justice Shiva Kirti Singh and Hon'ble
Mrs. Justice R. Banumathi pronounced the separate
judgments of the Bench comprising of Hon'ble Mr.
Justice Shiva Kirti Singh and Hon'ble Mrs. Justice
R. Banumathi.
Since there is a difference of opinion between us
in view of the dessenting judgments pronounced by
us,  the  matter  may  be  placed  before  appropriate
Bench  for  final  adjudication  after  obtaining
permission of Hon'ble the Chief Justice of India.” 

 (Judgments Reported in 2016(10) JT 48,  2016 (9)  SCALE  738  AND  2016(9)  SCALE 757 )

It is lastly submitted that the matter above-mentioned was

mentioned before the Hon'ble Court on 02.12.2016, when the Court

was pleased to pass the following Order:

"Post the petition next week before an appropriate Bench.”

Service of notice is complete.

The writ petition along with applications above-mentioned

is listed before the Hon'ble Court with this office report.

Dated this the 8th day of December, 2016.

         ASSISTANT REGISTRAR

Copy to:-
Mr. Rajiv Mehta, Advocate
Ms. Sneha Kalita, Advocate

                                      ASSISTANT REGISTRAR


